
File No: 27( 6)/ C.T/ Pur- Car/09
Customs, Excise & Service Tax Appellate Tribunal

West Block II, R.K.Puram, New Delhi - 110066

Dated 10.06.09
NOTICE INVITING TENDER

Sealed Tender are invited from the experienced agencies for supplying INDIGO vehicles (Taxies) on hire basis for Monthly Contract or daily on KM/hrs rate basis, for the use of Members/Officers of Customs, Excise & Service Tax Appellate Tribunal, West Block-II, R.K.Puram, New Delhi. The interested travel agents with experience of at least three 03 yrs and presently holding similar nature of work and also willing to comply with the conditions as stated here under may submit their proposal specifically mentioning the rate to be charged on the monthly as well as daily basis as per proforma annexed for the services stated above in a sealed cover to the undersigned personally on or before 25th June 2009 by 17:00. hrs. The envelope should be marked as “Quotation for hiring of vehicles” on the top of sealed cover. The same shall be open on the next day at 4 p.m in presence of interested party.
CATEGORY AND NO. OF VEHICLES 
Five nos. (05) Non AC INDIGO vehicles (2007 and above model) to be used up to 22 to 25 days subject to maximum of 2000 Km’s in a month.
GENERAL INSTRUCTIONS
1. The period of contract will be initially for one year from the date of awarding the contract. However the contract can be further extended with some addition/deletion/modification of rates on completion of satisfactory service at the discretion of the Tribunal/ with the mutual consent of both the parties.
2. The agency shall not be allowed to transfer, assign, pledge or sub-contract its service under any circumstances without written permission of the Tribunal.

3. The interested agencies can submit the tender complete in all respect as per proforma annexed along with Earnest Money deposit( EMD) of Rs.5000/= and other required documents latest by 25th June 2009 before 05 p.m to the under signed personally in separate envelop mentioning Technical & Financial bidding. Those who fulfill the technical requirements as stated hereunder, financial bidding of those parties will be accepted only. 
4. The Tribunal reserves the right to amend or withdraw any of the terms and conditions contained in the tender document or to reject any or all tender without assigning any reason. The decision of the competent authority in this regard shall be final and binding on all.
TERMS AND CONDITIONS
1 The vehicles to be provided should be manufactured in the year 2007 or any subsequent year and shall have clean seat covers/upholstery, good look and should be in perfect running condition full filling the latest emissions norms of Delhi.
2 The vehicle should be registered with the Transport Authority as DLY/DLZ along with all valid documents such as valid insurance, road tax payment etc. The drivers should possess valid driving license issued by appropriate authority, should be well mannered/disciplined and adequately educated so as to maintain logbook.
3 Vehicle is to be provided maximum for 25 days in a month. However in case of urgency the vehicle may be required during Saturday/ Sunday & Holiday.

4 The maximum running in a month shall be 2000 KM. The rates per k.m in excess of 2000 k.m shall be indicated and normal working hours should be 10 hrs per day for which no over time shall be paid.
5 Department shall not be responsible for any damage to the vehicle in case of an accident or otherwise, theft of vehicle/parts and accessories therein. Similarly, Department shall not be responsible for any third party claims. This office also not responsible for any challan and disobeying of Traffic Rules caused by the driver.
6 Service Tax, Toll Tax, Parking Charges shall be payable over and above the quoted charges but the service provider shall have to produce proof of payment of such taxes and charges.
7  Payment of monthly bill shall be made within one month of the presentation of the bill after submission of copy of log book along with pre-receipt bill in duplicate. 
8 The calculation of mileage shall be from the reporting point to the relieving point and will not be calculated on garage to garage basis.

9 The agency shall ensure that the odometer of car supplied is properly sealed and so that no tempering is done with a view to inflate distance traveled.

10 The authorized officer of this Tribunal may get surprised check of odometer of the car supplied from any workshop and cost thereof will be borne by the agency.

11 In case of any breakdown/non attending duty by the driver within the proper time the agency shall make arrangement for providing other vehicles. In such a case, mileage from garage to the point of breakdown would not be paid.
12 The driver should be well conversant with all traffic signals, roads and routes of Delhi and NCR.

13 The driver should always remain with the vehicle during the entire period of duty. In case of any urgency, the driver may seek permission of the concerned officer.

14 The agency/firm should have an adequate no. of telephones for contact round the clock. The driver shall observe all etiquette  and protocol while performing the duty and shall be neatly dressed, should wear proper uniform and must carry mobile phone in working condition, for which, no separate payment shall be made by this office.
15 The rates are to be quoted separately for hiring on monthly basis and hiring on daily basis strictly as per proforma Annexed along with copy of required documents duly self certified by the authorized person of the service provider. It shall be the sole prerogative of the Competent Authority to choose any one rate slab or a combination of rate slab in case of vehicle being hired on daily hiring charge basis.

16 A daily record in proper method should be maintained indicating time and mileage for each vehicle run and it should be submitted as and when directed by the concerned officer.

17 Once a particular driver has been attached with a particular vehicle normally service provider should not change the driver in a casual manner unless and until directed to do so by this office. Agency should engage the driver residing with in 05 Kms radius of the Tribunal.
18 The service provider has to deposit Rs. 25000/= ( Rupees twenty five thousands ) in the form of Fixed deposit towards Performance Guarantee in the name of Asstt. Registrar, CESTAT, Delhi as security deposit which shall be valid for 15 months from the date of execution of contract. In case of deficiency of service the agency shall be paid further penalty of Rs. 500/= per day for the period deficiency occurred and it would be deducted from the monthly bill.
19 The order for providing taxies on monthly basis may be given to the agency which has quoted the lowest rates while meeting all the terms and condition given in the tender document. However, to safeguard against failure by this agency to provide desired no of vehicles/services the Competent Authority may empanel next lowest bidder who are ready to provide service as per same terms and conditions. 

20 In case of quality of service by the contracted agency found wanting/inadequate, the Competent Authority may terminate the contract after giving fifteen (15) days notice. In that case the decision of the competent authority is Final & binding upon the service provider. Competent Authority may forfeit the security deposit if the circumstance so desire.
21 The agency should keep necessary tools kit always with the vehicles and updated “pollution under control certificate” with the vehicles.
22 The service contract shall be valid for one year from the date of execution of contract. However, the Competent Authority if so satisfied may extend the service on the existing terms and conditions/modified terms and conditions with the consent of service provider. 
                                                                                           Sd/-                                                             
(S. Chandran)
Registrar

TECHNICAL REQUIREMENT FOR THE TENDERING COMPANY/FIRM/AGENCY

The tendering Company/Firm/Agency must write & should fulfill the following technical specification:-
1 The Registered Office of the Company/Firm/Agency should be located in Delhi/New Delhi (Attach certificate).

2 The Agency should be registered with the appropriate Registering Authority (attach copy of the registration certificates).

3 The Agency should have at least three years experience in providing taxies not less than twenty five taxies on monthly basis to a Private Companies, Public Sector Companies/Banks and Government Department etc. (attach proof of documents).

4 The Agency should be registered with income tax and service tax Department (attach document.).

5 The Agency should have sufficient Indigo vehicles, 2007 onwards model on their roll. (Attach copy of RC).

6 The drivers should be having valid driving license issued from the RTO Delhi and should be at least more than three years old.

7 The residential address of the driver should be nearer to the Tribunal. Preference should be given those who are residing with in 05 km radius of the Tribunal. (Proof of residence should be enclosed).

8 Total no. of vehicles owned by the Agency (details descriptions).

9 I enclose DD No.-------------------- dated ---------------------Bank of -------------- Rs.5000/- as EMD (Returnable).

Date                                           Name & Signature of Authorized person  

                                                                               With seal
APPLICATION PROFORMA

	1
	Name of the Firm/Company/Agency


	

	2
	Complete Address & Telephone No.


	

	3
	Location of Garage


	

	4
	No. of vehicles controlled by the Agency.

	

	5
	No. of Indigo Vehicles controlled by the company (2007 onwards model).
	

	6
	No. of vehicles attached with the Agency


	

	7
	No. of years of experience in providing taxies in Government Sector/PSU/Pvt company (details credentials should be mention.)
	

	8
	Name & address of the Govt. Offices where at present taxis are engaged on monthly basis. (Copy of contract letter to be attached)
	

	9
	PAN No.


	

	10
	Service Tax Reg. No.


	


FINANCIAL QUOTATION

(MONTHLY RATES)
	Break-up of services
	Non-AC Vehicle

	Rates (per 2000 kms), Working hours: 10 hours a day.
	Tata Indigo (Model 2007 onwards)
	Maruti Esteem (Model 2007 onwards)

	
	
	

	Rates for additional hours beyond 10 hours
	
	

	Rates for additional kms beyond 2000 kms.
	
	


(DAY TO DAY RATES)
	Break-up of services
	Non-AC Vehicle

	Rates (per 80 kms), Working hours: 10 hours a day.
	Tata Indigo (Model 2007 onwards)
	Maruti Esteem (Model 2007 onwards)



	
	
	

	Rates for additional hours beyond 10 hours
	
	

	Rates for additional kms beyond 80 kms.
	
	


DECLARATION

I
 -------------------------------------------son 0f -------------------------------------------- the resident of---------------------------------------------------- undersigned signatory of the agency is competent to sign this declaration and execute this tender document.

2. 
I have carefully read and understood all the terms and conditions of the tender and undertake to abide by them. I have no objection in the event of any violation of various clauses of the tender document if the authority forfeit the Performance Guarantee money of Rs.25000/=9 (twenty five thousands) only after awarding the contract.

3. 
The information/documents furnished along with the above application are true authentic to the best of my knowledge and belief. I/we are all aware of the fact that furnishing of any false information/fabricated documents would lead to rejection of my tender at any stage besides forfeited of Earnest money deposited by me.

Signature of authorized person.

Date                                                                                                          Full Name:

Place                                                                                                         Seal

Copy to : Notice Board/ Website 
Interested party as per list.

1.M/S Yadav Tours & Travels, RZ-4 Ashok Park , Wesr Sagarpur, New             Delhi -46
2. M/S Tropical Tour & Travels, 194 Bhera Enclave, Paschim Vihar, New 

    Delhi-87

3. M/S Dashmesh Tourist Taxi Service, Moti Bagh – II, New Delhi

4. M/S Shohana Travel & Tours, Shop No.23, Sector – 2 Market, New Delhi

5. M/S Asian Tourist Transport, Sector – 3, R.K.Puram, New Delhi.
6. M/S Chirag Travels, WZ- 482, Gali No.08, M.S.Block, Harinagar, New Delhi.

7. M/S K.S.Travels, C- 1/1 Janak Puri, New Delhi- 58.

8. M/S Gupta Tours & Travels, A-1/182B DDA Flats,Pashim Vihar, New  Delhi -63






